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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
EA NO. 5 OF 2025
IN

OA NO. 830 OF 2024

IN THE MATTER OF:

CHANDRAPAL SINGH ....APPLICANT
VERSUS

GRAM PANCHAYAT HAZIYAPUR & ORS. ...RESPONDENT(s)
INDEX
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1. PROGRESS REPORT ON BEHALF OF UTTAR
PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DT. 23.12.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI
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2. COPY OF THE LETTER DT. 27.02.2026 ANNEXED
HEREWITH AS ANNEXURE R-1.

3. COPY OF THE INSPECTION REPORT ANNEXED
HEREWITH AS ANNEXURE R-2

4. COPY OF THE AFFIDAVITS ANNEXED
HEREWITH AS ANNEXURE R-3

THROUGH COUNSEL
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI |
EA NO. 5 OF 2025
IN
OA NO. 830 OF 2024

....APPLICANT

CHANDRAPAL SINGH
VERSUS
...RESPONDENT(s)

g GRESS REPORT ON BEHALF OF UTTAR PRADESH POLLUTION

RN,
S ; .{‘:{}A__f;%‘\ b
\* GO TROL BOARD IN COMPLIANCE OF THE ORDER DT. 23.12.2025
-, e o :
s PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW
A D 2
DELHI

e
@ I Dr. Vishwanath Sharma aged about 49 years S/o Late Dr. Manoranjan
Sharma presently posted as Regional Officer, Uttar Pradesh Pollution



82

Control Board (hereinafter referred to as UPPCB), Aligarh do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

response.

Copy of the authorization letter has been annexed herewith as ANNEXURE R-1

2. That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER
3. That the present Execution Application is filed by the Applicant in O.A. No.

‘Am{ 830/2024 Chandrapal Singh vs Gram Panchayat Haziyapur & Ors. The

N t grievance of the Applicant in the present matter pertains to the drains being

dlscharged in Gata no(s).46, 56 & 246 kh which are near the residence of the

> =5 ]/l)appllcant and thereby causing damage to the environment and creating

1
Z%b(\/l. health hazards. Furthermore, The grievance of the Applicant is that in the
year 2021, Gram Pradhan had started digging a pit just outside the house of

/ the Apphcant and that the untreated sewage water is being collected and

LR
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stored in the open area of land of Gata No(s). 46, 56 and 246 kh in

approximately 1500 sq. Yard area just adjacent to the Applicant's houge.

That the above-captioned matter was last listed for hearing on 23.12.2025,
wherein the Hon’ble Tribunal directed as under:

“l. Respondent no.3- Mr. Yatin Singh, DPRO, District Aligarh  has
appeared virtually and has submitted that work has already been started
and same will be completed within 15 days. The statement so made by
respondent no.3 is accepted and he is directed to complete the work within
15 days. The progress of the work will be supervised and reported by

UPPCB and compliance report be filed immediately on completion of the

work,”

I1. INSPECTION ON 26.02.2026

* wastewater into the village pond at Hajiyapur.

: ;'.XQS/\
. ALY

- /ZL&} q/-l.'),g :k Copy of the inspection report dt. 26.02.2026 has been annexed herewith as
ANNEXURE R- 2
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6. That during the inspection following persons were present at the site:
e Shri Rajkumar Malan, Village Pradhan, Hajiyapur

e Shri Yogendra Singh, father of the complainant

(a)Status of Compliance Work

7. During the inspection on 26.02.2026, the Village Pradhan informed that:
o A system has been developed to divert domestic wastewater.
e Wastewater will pass through:

Silt catcher

@

Local Drain

4

Filtration chamber

\

Hume pipe, which will discharge the treated water into another pond

(pokhar) located approximately 300 meters away.

The constructed components (silt catcher, drain, and filtration chamber)

were found at the site and photographed.

Copies of the photographs have been attached within the inspection report.
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(b)Incomplete Portion of Work

e The Hume pipe from the filtration chamber to the distant pond has not
yet been laid.

e The reason stated was that standing wheat crops in the agricultural fields
(Gata Nos. 44, 46, and 47) are preventing execution of the work.

e The Village Pradhan assured that the pipe laying work will commence
after harvesting, approximately 1.5 months later.

e Notarized affidavits from the concerned farmers permitting the work

have been submitted.
5 P aas) Copies of the affidavits have been annexed herewith as ANNEXURE R-
3
o A .
& %7 (c) Present Ground Reality
4 * _fool

/b%\? 8. Despite partial construction work, it was observed that domestic
wastewater was still being discharged into the existing pond at the

complaint site at the time of inspection.

9. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.
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Vi

DEPONENT

VERIFICATION

Verified at on this 28 day of February, 2026, that the contents of the
above affidavit from paragraphs 1 to 9 are believed to be true and correct
to the best of my knowledge and belief, No part of it is false and nothing

- Ve
-

. aterial has been concealed therefrom.

vy

DEPONENT
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1. Respondent no.3- Mr. Yatin Singh, DPRO, District Aligarh has appeared virtually and has
submitted that work has already been started and same will be completed within 15 days. The
statement so made by respondent no.3 is accepted and he is directed to complete the work
within 15 days. The progress of the work will be supervised and reported by UPPCB and

compliance report be filed immediately on complétion of the work.
2. List on 09.03.2026......... ”
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